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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 343/XC-S-1-24-19 S-2024
Dated Lucknow, August 21, 2024

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the “Bonus Sandaay
(Uttar Pradesh Sanshodhan) Vidheyak, 2024 introduced in the Uttar Pradesh Legislative Assembly on
July 30, 2024.

THE PAYMENT OF BONUS (UTTAR PRADESH AMENDMENT) BILL, 2024
A
BILL

further to amend the Payment of Bonus Act, 1965 in its application to the State
of Uttar Pradesh.

IT IS HEREBY enacted in the Seventy-fifth Year of the Republic of India
as follows:-

Short title and 1. (1) This Act may be called the Payment of Bonus (Uttar Pradesh
commencement  Amendment) Act, 2024.

(2) It shall come into force with effect from the date of its publication in the Gazette.

Amendment of 2. In section 28 of the Payment of Bonus Act, 1965, hereinafter referred to as
section 28 of  the “principal Act”, for the words “with imprisonment for a term which may extend to
Actno.21of v months, or with fine which may extend to one thousand rupees, or with both”, the
1965 words “with fine which may extend to ten thousand rupees” shall be substituted.

Insertion of 3. After section 28 of the principal Act, 1965, the following section shall be
new Section inserted, namely :-

28A

“Composition 28A (1) Any offence punishable under this Act, may be

of Offences  compounded on the application of accused, before or after institution of
prosecution by such Competent Officer, as the State Government may by
notification specify, for a sum of fifty percent of the maximum fine
provided for such offence, in such manner as may be prescribed:

Provided that the provision of the compounding under this section
shall be available only for commission of First offence.

(2) Every application for the compounding of an offence shall be
made in such manner as may be prescribed.

(3) Where any offence is compounded before the institution of any
prosecution, no prosecution shall be instituted in relation to such offence,
against the offender in relation to whom the offence is so compounded.

(4) Where the composition of any offence is made after the
institution of any prosecution, such composition shall be brought by the
officer referred to in sub-section (1) in writing to the notice of the court
in which prosecution is pending and on such notice of the composition of
the offence being given, the person against whom the offence is so
compounded shall be discharged.”
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STATEMENT OF OBJECT AND REASONS

The Payment of Bonus Act, 1965 (Act no. 21 of 1965) has been enacted to provide for the

payment of bonus to persons employed in certain establishments and for matters connected therewith.

IN order to reduce regulatory and compliance burden for the purpose of investment promotion and
to give impetus to industrial and economic activity, the Department for Promotion of Industry and Internal
Trade, Government of India has directed to abolish or decriminalize such Acts, rules and regulations,
which are not useful at the present time. In pursuance of the aforesaid direction of the Government of India
it has been decided to amend section 28 of the aforesaid Act by substituting the provision of ‘imprisonment
and fine’ with ‘fine’ and to insert a new section providing for “Composition of Offences” after section 28
of the aforesaid Act .

The Payment of Bonus (Uttar Pradesh Amendment) Bill, 2024 is introduced accordingly.

ANIL RAJBHAR
Mantri,

Shram evam Sewayojan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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